
10  CAT/J/13 

CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEDABAD BENCH 

DATE OF DECISION 17Th 

Pet it loner 

Advocate for the Petitioner (s) 

Versus 

Respondent 

I -' 
	

Advocate for the Respondent (s) 

CO RAM 

The Hon'ble Mr.  

The Hon'ble Mr. 

JUDGMEPT 

Whether Reporters of Local papers may be allowed to see the Judgment ? 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgment ?  

4, Whether it needs to be circulated to other Benches of thq Tribunal ? 



:2: 

flr.0. C.Parmar, 
Ahreeji Vasahat, 
Dehind P..I rianaja, 
Raroda 390 014 

(Ad voca t a : fir. P K. Ha nda ) 

\I:rsus 

1. Anion o? India, 
3acrtary/fiinistry oP Def'snoe, 
$e 11 Delhi. 

0. 3hri .L.Deijaskar,or hispredecessor 
Pommandino OP?jc:r (0TI) 
Air Forca sttisn, Aakaroura, 
Faroda 390 010 

3. :3hri P.Açjarual,Fliht Lf'tt, 
1]f'fice Incharga-Olvil Adrnn.fliPicor, 
0 rorn 0ominaridjn flPic:r, 
Aj Force,1lakarpr, 
8WTflil 390 010 

(Advocate : Mrs. P.3a'aya 

ho ant 

hesponde nt s 

O 0 A L 	0 0 D 	0 	 Date : 17.10.1995. 

In 

.No:5F3/95 in flA/211/92 

Poc : Hont ble Ahri K.Ramamoorthy : 	Membar (A) 

fr.s.P.Safaya states that the settlrnent as reerrad 

to in order dated 12.9.1995 has taken place ;ith the 

a:nojfltra:nt. o 	the aonhjcJn t as L.D.. iith erect from 

11th 01ctob:r,1 095. 

In vieu oP this, notice is discharged, 

(K. Damamoorthy ) 
Member (A) 

npm 


